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 THE HON'BLE SHRI B.S.JAI FARAMESHWAR .: MEMBER (JUDL.)

7

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
‘ *dk

0.2.1526/97. Dt. of Decisien : 05-01-924
K;Narasimha .s Applicant.
Ve

1. The Unien ef India, rep. Y
i+s Chief Pestmaster General,
a.F, Hyderabsd.

2. The Director of Acceunts (Pestal),

A.P. Circle, Hyéerabad./ .. Respendents.

Mr.K.K.Chakravarthy

Ceunsel for the applicant
Mr,V.Rajeswara Rae,Add1.CGSCy

Ceouncel fér the respendéents’
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ORAL ORDER (PER HON'BLE SHRI B.S5.JAT PARAMESHWAR : MEMBER (JUDL.))
i

Hearg Mr ,K.K,Chgkravarthy, learned ceﬁasel fer the |
aseliesnt srd Mr.V.Raje=wara Rie, lesarred ceursel fer the l
raéyaﬁéents. |
2. The amwlicart was werking as Serter im the Offige |
ef the Directer &f Acgeunrts, Andhra Circle, Hyderubaé, FPestal |

' |

Dewartment ané he was wremeted epn 12-4-89 aes LDC. The iIncremsnt
|

whieh was helé-up frem 1-4-°20 en scceurt ef his met ssEsing
|

the type test was erdsred te ke revised as ser the directiens
|

the Directsr ef Acceunts (Pestzl) fixed the pay ef the aselicany
|

¢f this Tribural im OA.837/94 decided en 25~1-96. Accerdingly,

WP R5.1070/~ en 12-4-89 apé hiz amext imeremenmt w.e.f., 1-4-20 at

2,.1090/~ in the scale of ®ay ef %.950-1500/—.

3. The applicapt submite that hia'pay &3 en 1-4-94 ﬁhou1+
have heep fixes at-%.il75/—, by tszking inte aeegﬁat the |
imerements érawp frem 1-4-20, The aepwlieasnt submits his say i

25 en 1-4-9f uas te be fixeé after eressise the EB. But the |

office erder was izzusd sp 23-5-% fiximng his ®pay on ot R, 1070/

v.e,F., 12-4-29 and pext daste of imersmeat heipg 1-4-90 wa?
fixeé ot Rs.1090/-., Hemce the gpelicsnt submits thst he was |

+to gress the EB frem 1150 te R.1175/- ep 1-4-94, But’ it wes |
net censidereé.aﬁé fived,

4, The 2nd rmsvendent pasced am erder Ne.C-82/2dm/I/ !

EA-II/Di?c.K.N./III, dated 31-3-35 impesing & semalty of |

recuetien ef pay by em® stage frem %.1070/- te 1050/« ip the |

pav scals af F5.050-1500/~ fer a meried ef fwe years withsut |

|
|
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He

-3-
cumulative sffect Wee ot the éate of issue ¢t the erécr.
regulafity wag cemmitted py the 2aé respon#ent
BB ir

aybmite that the ir
t erossei the

palicant haé R®
iit Bs. 1175/".

gredina® rhat the &

ip hie pre

the yesr 1004 0é hie ®ay eught to have pecn fix=4s

put the inG recpensent witheut €eird e, imeezed “he punishment
ereer dated 5-11~%6.

iszuad the revisei

ater atige and

atal
5. Agairet the erd&esxr sated 3071]—96 the sewlicanrt
eseptation and prayed fer reguctien ef his

aypritted @ repl
%-1130/";

1150/~ inatead of 25,1150/ to
2Cn rs 1175/~ and

say froem 1175/~ teo

+ his way 3% en 31-3-95‘5h¢u1£ nave b
as jezuecd ststing that he wae net

pet P.1150/-. A rewly #
EB at the 3tag® of RS,

1150/~ te R, 1175/~ &8

earmitteé Lo cress

such it was rejected.

6. ‘The apelicaent submite that there was R@ erbarge in

permitting the awelicant te crosé the EB frem 1-4-94 and ne

orée g , ]
r uvaéer FR 25 was gemmunicated andé ne epperturity wac g4ve
2 ! g '

On 28-4-27 . N
67 the apalicant submitted srether resresextatisn ger

recensidering his case awd te release all the inerements B)

refixing his wermal may at R, 1250/~-., But th; Zgme Was als

rejeét&& by erésr &fated 14-5-97, h !.

7. The seelicant haz filed this OA te d=clare tbai the
satien ef the reawendents im reducing the pay of the a;ific |
£rem %.1150/--t9 1130/~ im the time zgele éf %.950—;500} fj
2 period of 2 years witheut cumulative effect w,e,f ‘
bazing the erder dated 5~11-96 ard al=e by the ar; ;;‘
” . > fars 6
and 16-12-86 gz arbitrary, illegal sué centrary te th

and fer & Censs
engaquentizl éirectien te the rese
» wengents

N



o

EB Wwe.e.T., 1-4-24 tv revising the erders doted 5-11-%6 by
grantimrg the cemsequemrtial relief ef arrsars ef may and
allewaﬁces.

2. The respopndents éémit in the reply-that the
applicﬁat‘wQé fixad st the stagesf Rs,1150/- as ew 1-4-23 in
*he ga@ale of way of Rs.950-1500/~, The zpplicant dus fer

{merement as en 1-4-94 raisieg his way te Rs,1175/~, But he
Awide o .

wa® te cre=p the EB fer getting thaﬂiaeremﬁmt en 1-4-24, The
respondants have ztated that the DEC had pet éecldéde=d hi=z case
for grantimg him the ipcrement as en 1-4-24, Hence he wae » oY

egiven. It ie further add=d that =% the charge eheet was pending

the aewliczpt Was mot cepsidersd far gressing the EB,

~

e Mars fact that the chargs sheet was pemding ir pet &

‘greund fer net exsminimg the caze of the apelicant fer cressing
the ER, Hemee, hig case hes te ba sxamined fer cressine the .

ER af en 1-4-%4 epn the bazis of the service recerds available

s
Li':-et

cressipg the EB he sheulé be granted the imersment ané fix hig

ha respendente as e 1-4-24 Gud if he iz feums fit fer

way at the stase of Rse1175/- =28 om 1-4-24,
10. The awplicant wes issued with & peaalty sf reductien
of his pay by sme stage ef R.1070/- then drawing at 5. 1050/

ip the scele ef ®2ay ef Rs.250~-1500/- fer & porie¢ of 2 years

witheut cuinulgtive sffect &s per erdsr Fated 31-3-%5., This

reductier af sne stage will be em the bagis ef hig fixetlew el

ray as en 1-4-%94 pfter examinirg him fer cressipg ED.

11. - The subseguert eréertef the respendent baarirg Ne.Cr82/

Admn.I/EA.II/Disce/KN/23/700 €ates £-11-2€ (Anmexure-I) shegzld

alme bhe decided em the bhasis ef fixing his pay a2 R 1-d-24 gfte:

examipning him whether he is fit t= cress EB er net. ;
! )

qL/ a-‘5,/-
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12, The whele isgue of sranting him the perslty

o5 envisseed im the erder éateé 31-3-25 awe revised by
erder éateé 5-11-26 ig te be dene after fixirg his pay

af en 1-4-%4,

13. The respenéents are €irecteé te issue a revised
pupishment erder as vecessary In sccardance with the rules
éws%he baeis ef the fliatiem ef Pay in the scsle ef pay of

1

Rs.€50~1500/- as em 1-4-%4. The aeplicant 1s entitled fer

antitlsd te recever any ameunt if weceezssry ew the basis of

ﬂ arrmars, if any, en that basis ard the resperdents alse are

the shove earderes,

14, Time for cemmliance 1& 3 menths frem the date of

paceipt of & cesy of this eredzr,

15. The Ok ir eréerzd accerdimgly. Ne cests.

prs—"

(R. KANGARAJAN)
MEMBER ( ADMN. )

h Jazpuary, 1999. #”/1"“'
Jamuary, 1222 AT
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